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PRESIDENT'S SECRETARIAT

New Delhi, the 26th January 1980

No. 28-Pres./80.—The President is pleased to approve of;
the award of "Param Vishisht Scva Medal" to the under-
mentioned personnel for distinguished service of the most ex-
ceptional order :—

1. Lt. Gen. Jitendra Chandra Chatterji (MR 495), AMC

2. Vice Admiral Vivian Eric Charles Barboza, AVSM
and Bar (0OO33Z)

3. Air Marshal Chandrakant Shridhar Naik, AVSM,
VSM (3499) AE (M)

4. Air Marshal Lakshman Madhav Katrc, AVSM and
Bat (3117) F(P)

5. Maj. Gen. Jagdarshan Singh Soin (IC 1395), Engi-
neers

6. Maj. Gen. Natarajan Ramacbandran (IC 3755),
Infantry

7. Maj. Gen. Mohan Lai (IC 2429), Infantry

8. Maj. Gen. Girish Narayan Sinha (IC 2781), Infantry

9. Maj. Gen. Lachman Das Khurana (MR 426), VSM,
AMC

10. Maj. Gen. Had Narayan Shingal (IC 3210), AVSM,
Infantry (Retd.)

11. Maj. Gen. Mulamoottil Gecvarughese Abraham (TC
2103), AOC (Retd.)

12. Mai. Gen. Prithvi Raj (IC 4281), Infantry, (Retd.)

13. Maj. Gen. Anant Vishwanath Natu (IC 4703), MVC,
Infantry (Retd.)

14. Air Vice Marshal Kuppuswamier Chidambaram!
(3531), Logistics (Rotd.)

No. 29-Pres./80.—The President is pleased to approve of
the award of the "Ati Vishisht Seva Medal" to the under-
mentioned personnel for distinguished service of an exceptional
order :—

1. Maj. Gen. Mahesh Chandra Rawat (IC 2292),
Signals

2. Rear Admiral Yashwant Narahar Inamdar (40017-Y)
3. Brig. Sampuran Singh Ahluwalia (IC 2333), Engi-

neers.

4. Brig. Venkataramaniah Nagabhushan (IC 4630),
EME

5. Brig. Satyawan Singh Dhillon (IC 5115), Infantry

6. Brig. Prcm Narain Kapoor (IC 6322), Engineers

7. Brig. Leslie Herbert (IC 5131), Signals

8. Brig, Narottam Singh Surrey (IC 6983), Infantry

9. Brig. Bikram Singh Kanwar (IC 5973), Infantry

10. Brig. Ramachandar Prabhakaran (IO 4050), AOC

11. Brig. Krishnan Kumaran (IC 6128), Engineers

12. Brig. Tej Singh (V 37), RVC

13. Brig. Karunakar Bhaskar Nayar (IC 10199), JAG's
Department (Retd.)

14. Brig. Raviadra Gupta (IC 5344), ASC

15. Brig. Amarjit Singh Kalkat (IC 7347), VSM, Infantry

16. Brig, Om Prakash Chopra (IC 4626), EME (Retd,)

17. Brig. Shridhar Shukla (IC 4752) ASC, (Retd.)

18. Brig. Surandar Nalh Verma (IC 2296), Armoured
Corps (Retd.)

xJ9. Brig. Kailas Nath Takru (IC 5442), Artillery (Reid.)

20. Brig. Deva Prasad Ghosh (MR 485), AMC, (Retd.)

21. Brig. Pillalamarri Venkata Ramamurthy (IC 5071),
EME, (Retd.)

22. Brig. Francis D'Lacy O'Lcary (MR 572), AMC
(Retd.)

23. Commodore Prakash Singh Lamba (50013 R)

24. Commodore Ramesh Chandra (50009 F) (Retd.)
25. Commodore Viyalur Sitaram Arunachalam (70004-

Z), (Rotd.)
26. Air Commodore Edwin Peter (3667), Accounts
27. Air Commodore Ripu Daman Sahni (3867), F(P)

28. Air Commodore Canakapalli Venkata Sesha Surya-
narayana Row (4058), AE(L)

29. Air Commodore Bharat Lai Verma (4206), Flying
(Navigator)

30. Col. Jagjit Singh (IC 6601), VSM, Artillery.
31. Col. Sckharipuram Sahasranaman Krishnamoorthy (IC

6539), EME, (Retd.)

32. Gp, Capt. Jugal Kishore Kapur, VSM (4044), AE
(M)

33. Up. Capt. Krishna Narayana Pillai (4874), F(P)

34. Gp. Capt. Palamadai Muthuswamy Rainadhandran,
SC, VM, (4973), F(P)

35. Gp. Capt, Trilochan Singh, Vr. C , VM (5043), F(P)

36. Surgeon Commander Dcbdatia Ghosh (75056-F)

37. Maj. (Miss) Elizabeth Andrews (NR 12381), MNS,
(Retd,)

No. 30-Pres./8O,—The President is pleased to approve of
the award of "Bar to Ati Vishisht Seva MeJal" to the under-
mentioned personnel for distinguished service of an exceptional
order :—

1. Brig. Vidyadhar Vishnu Dhavale (IC 6246), AVSM,
Artillery

No. 31-Pres./80,—The President is pleased to approve of
the award of "Vishisht Seva Medal" to the undermentioned
personnel for distinguished service of an exceptional order : —

1. Brig, Brij Mohan Seth (IC 7037), Engineers

2. Col. Krishana Das Bancrjeo (IC 4924), ASC (Retd.)

3. Col. Rajender Pal Agarwnl (IC 6770), AOC

4. Col. Madan Lai Mchra (IC 6178), EME

5. Gp. Capt. Ranbir Singh Rana (5106), F(P)

6. Lt. Col. (Local Col.) Himmat Singh Gill (IC 10445),
Armoured Corps

7. Lt. Col. Pi em Saran Sutsaugi (IC 8640), Army Edu-
cation Corps

8. Lt. Col. Anand Singh (IC 7473), Garlwal Rifles

9. Lt. Col. Amarjit Singh (IC 7670), EME

10. Lt. Col. Apurba Daityari (MR 990), AMC

11. Lt. Col. Velacheri Jagadesan Sundaram (IC 10586),
EME

12. Lt. Col, Badri Dass Bansul (JC 10551), Bihar
13. Lt. Col. Santokh Singh (IC 12862), Sikh

14. Lt, Col. Madan Gopal Singh Bhalla (IC 13094),
Engineers

15. Lt. Col. Devi Dial Singh (IC 12710), Sikh Light
Infantry

16. Lt, Col, Govind Vahu Gautam (IC 12713), Maratha
Light Infantry

17. Lt. Col, Harjit Singh Wadalia (IC 11844), Artillery

18. Lt. Col. Madhukar Vasudcv Kadam (IC 12448),
Mahar

19. Lt. Col. Herrick Allen Roshan (IC 12541), Madras

20. Lt. Col. Manjit Singh Bhullar (IC 12524), Sikh

21. Lt. Col. Amar Singh Bhagwanrao Patil (IC 13388),
JAK Rifles

22. Lt. Col. Vijay Oberoi (IC 12522), Maratha Tight
Infantry
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23. Lt. Col. Rajendra Singh Kadyan (IC 13153), Raj-
putana Rifles

24. Lt. Col. Velayudhan (SL 300), General Service (Reid.)

25. Cdr. Adolph Britto (40143-H), I.N.
26. Cdr. At Arms—Subhash Kumar Mandal (00459-T),

I.N.
27. Cdr. Deshbandhu Kapila (50104-Y), I.N.
28. Wg. Cdr. Vilampil Gopal (4520), AE (M)
29. Wg. Cdv. Chitra. Gupta Mangal (5511), Administrative
30. Wg. Cdr. Vijendra Kumar Singhal (5535), Medical
31. Wg. Cdr. Muhamed Abdul Rehman (5711), Flying

(Navigator)
32. We- Cdr. Subhajh Chander Madan (5965), AE(L)

33. Maj. Akhil Misra (MR 2096), AMC
34. Maj. Vijay Kumar Singh (MR 2277), AMC
35. Maj. Zorawar Singh (TA 40619), Territorial Array

36. Actg, Lt. Cdr. (SDC) Krishaa Lai Venna (88046-Y)

37. Sqn. Ldr. Unia Shankcr Mishra (5399), AE(M)
38. Sqn. Ldr. Puthumana Devidasan Menon (9133),

AE(L)
39. Capt. Jagir Singh Dhillon (SL 1712), HME
40. Capt. Ranvir Singh (TC 17155), Military Farms
41. Capt, Surcnder Kumar Sood (IC 30417), Para Regi-

ment
42. Capt. Makkolath Rajan (IC 22956), ASC
43. Cap. Shamsher Singh (IC 17592), Para Regiment

(Rctd.)
44. 27701 MWO (Honorary Flight Lieutenant) Tom

David, Aircraft Hand/General Duty (Retdj

45. JC 28510 Sub. Maj. Rutwan Singh, Artillery
46. JC 43954 Sub. Maj. Anaut Ram, Army Physical

Training Corps

47. JC 13048 Risaldar Major Kunj Lai, Armoured Corps
(Retd.)

48. MCPO (1st Class) Naruraojan Ganguly (044S83H)
49. 200315 MWO Madan Singh, Rawat, Fitter-I
50. 208592 WO Puthcnpurayl Cheriyaa Mathew, Weapon/

Fitter

51. 3369247 Naik Harjit Singh, Sikh.

K. C. MADAPPA, Secy.
to the President,

MINISTRY OF HOME AFFAIRS

(DEPARTMENT OF PERSONNEL AMD ADMINISTRA-
TIVE REFORMS)

New Delhi, the 29th February 1980
RULBS

No, l2rH8ffl79-CS.il.—The rules competitive examinations
to be held by the Staff Selection Commission (Ministry of
Home Affairs) Department of Personnel and Administrative
Reforms) New Delhi, once every two months during; the year
1980, on Second Saturday and Sunday and, if necessary, on
the holiday/Sunday following thereafter, for the purpose of
filling temporary vacancies in Grade D of the Central Secre-
tariat Stenographer^ Service are published for genferal infor-
mation.

2. The number of vacancies in the Central Secretariat Steno-
graphers' Service to be filled on the result of the examination
will be determined by Government from time to time and
intimated to the Staff Selection Commission before the results
of the-examinations are announced by the Commission. The
approximate number for each examination will bo 50. Reserva-
tions will be made for candidates belonging to Scheduled Castes
nnd Scheduled Tribes in respect of vacancies ns mny be fixed
by the Government of India.

Scheduled Castes/Tribes mean any of tho Castes/Tribes
mentioned in the Constitution (Scheduled Castes) Order, 1950;
the Constitution (Scheduled Tribes) Order, 1950; the Constitu-
tion (Scheduled Casteg (Union Territories) Order, 1951; the
Constitution (Scheduled Tribes) (Union Territories) Order
1951; an amended by the Scheduled Castes and Scheduled
Tribes Lists (Modification) Order; 1956, the Bombay Re-
organisation Act, 1960, the Punjab Reorganisation Act, 1966,
the State of Himachal Pradesh Act, 1970 and the North East-
ern Areas (Reorganisation) Act, 1971, the Constitution
(Jammu and Kashmir) Scheduled Castes Order, 1956, the
Constitution (Andaman and Nicobar Islands) Scheduled Tribes
Order, 1959, the Constitution. (Dadrn and Nagar gaveli)
Scheduled Castes Order 1962, the Constitution (Dadra and
Nagar, Haveli) Scheduled Tribes Order, 1962 the Constitution
iDadra and Nagar Haveli) Scheduled Tribes Order* 1962, the
Constitution (Scheduled Tribes) (Uttar Pradesh) Order, 1967,
the Constitution (Ooa, Daman and Diu) Scheduled Castes
Order, 1968; the Constitution (Goa, Daman and Diu) Sche-
duled Tribes Order 1968; the Constitution (Nagaland) Sche-
duled Tribes Order, 1970 and Scheduled Castes and Scheduled
Tribes Order (Amendment) Act, 1976,

3. The examination will be conducted by the Staff Selection
Commission, in the manner prescribed in the Appendix I to
these Rules. For the purpose of admission they will bo requir-
ed to submit applications, on plain paper as in the form given
in Appendix II, which shall, after due scrutiny will be forward-
ed by the Ministry /Department/Office concerned to the Staff
Selection commission latest by the 1st of the month preceding
the month in which the examination is to be held.

4, Any permanent or temporary regularly appointed IDC/
UDC of the Central Secretariat Clerical Service shall be eligi-
ble to appear at the examination and compete for the- vacan-
cies.

(1) Length of Service : He should have, on the 1st January,
1980 rendered not less than two years approved and continu-
ous service in the Lower Division Grade or the Upper Divi-
sion Grade of the Central Secretariat Clerical Service,

NOTE 1 : The limit of two years of approved and continuous
service will also apply if the total leckonablc service of a
candidate is partly in the Lower Division Grade or (ho Upper
Division Grade of the Central Secretariat Clerical Service.

NOTE 2 : Officers of the Lower Division Grade or the Upper
Division (.trade of the Central Secretariat Clerical Service who
aie on deputation to ex-cadre posts with the approval of the
competent authority will be eligible to be admitted to the
examination, if otherwise eligible. This also applies to an
officer who has been appointed to an ex-cadre post or to an-
other service on transfer if he continues to have a lien in the
Lower Division Grade or the Upper Division Grade of the
Central Secretariat Clerical Service for the- time being.

NOTE 3 : Regularly appointed officers to the j_ower Divi-
sion Grade or the Upper Division Grade means en officer!
allotted to any of the cadres of tho Central Secretariat Clerical
Service at the commencement of the Central Secretariat Clerical
Service Rules, 1962 or appointed thereafter on a. long-term
basis to the Lower Division Grade or the Upper Division
Grade of the Service as the case may bo, according to the
prescribed procedure.

(2) A fie ; He »hould not be more than 50 years of ago on
the 1st January, 1980, i.e. he must have not been born earlier
than 2nd January, 1930.

5. The upper age limit prescribed above will be further re-
laxable :—

(i) upto a maximum of five years if a candidate belongs
to a Scheduled Castes or a Scheduled Tribe;

(ii) upto a maximum of thiw years if a candidate is a
bona fide displaced persons from Bangladesh (erst-
while Fast Pakistan) and has migrated to India on
or after 1st January, 1964 but before 25th March,

(iii) upto a maximum of eight year* if a candidate be-
long to A Scheduled Caste or Scheduled Tribes and
is also a bona fide displaced person from Bangladesh
(erstwhile East Pakistan) and has migrated to Tndia
on or after 1st January, 19fi4 (but" before 25(h
March, 1971);
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(iv) upto a maximum of three years if a candidate is a
bona fide repatriate of Indian origin from Sri Lanka
and has migrated to India on or after 1st November,
1964 under the lndo-Ceylon Agreement of October,
1964;

(v) upto a maximum of eight years if a candidate be-
longs to Scheduled Caste or a Scheduled Tribe and is
also a bona fide repatriate of Indian origin from Sri
Lanka and has migrated to India on or after lsl
November, 1964, under the Indo-Ceylon Agreement
of October, 1964;

(vij upto a maximum of three years if a candidate is of
Indian origin and has migrated from Kenya, Uganda,
the United Republic of Tanzania (formerly Tanga-
nyka and Zanzibar), Zambia, Malawi, Zaire and
Ethiopia;

(viij uplo a maximum three years if a candidate is a
bona fide repatriate of Indian origin from Burma
and has migrated to India on or after 1st June, 1963;

(viii) upto a maximum of eight years if a candidate be-
longs to a Scheduled Caste or a Scheduled Tribe and
is also a bona fide repatriate of Indian origin from
Burma and has migrated to India on or after 1st
June, 1963;

(ix j upto a maximum of three years in the case of Defence
Service personnel disabled in operations during
hostilities with any foreign country or in a disturbed
area, itnd released as a consequence thereof;

(x) upto a maximum of eight years in. the case of
Defence Service personnel disabled in operation dur-
ing hostilities with any foreign country or in a dis-
turbed area, and released as a consequence thereof
and who belong to the Scheduled Caste or the
Scheduled Tribes;

(,xi) upto a maximum of three years* in the case of Bolder
Security personnel disabled in operations during the
Indo-Pakistan hostilities of 1971 and released as a
consequence thereof;

(xii) upto a maximum, of eight years in the case of Border
Security Force Personnel disabled in operations dur-
ing the Indo-Pakistan hostilities of 1971 and released
as a consequence thereof who belong to the Scheduled
Castes or Scheduled Tribes;

(xiiij upto a maximum of three years if a candidate is a
bona fide repatriate of Indian origin from Vietnam,
and has migrated to India, not. earlier than July, '75.

SAVE AS PROVIDED ABOVE T|HE AGE LIMITS PRES-
CRIBED ABOVE SHALL IN NO CASE BE RELAXED.

6. A candidate who fails in the examination will not be
eligible to take the next examination but only that following
the next examination or subsequent examination.

7. No candidate will be admitted to the examination unless
he holds a certificate of admission from the Commission.

8. Candidates must pay the fee prescribed of Rs. 8/-
(Rupees eight only) for genera] candidates and Rs. 2/- (Rupees
two only) for Scheduled Castes/Scheduled Tribes candidates
either by postal orders or bank draft.

9. Any attempt on the part of a candidate to obtain support
for his candidature by any means may disqualify him for
admission to the examination.

10. A candidate who is or has bee* declared by the Com-
mission to be guilty of :—-

(i) obtaining support for his candidature by any means
or

(ii) impersonating, or

(iii) procuring impersonation by any penon, or
(iv) submitting fabricated documents or documents which

have been tempered with, or
(v) making statement* which am incorrect or false, or

suppressing material information, or
(vi) resorting to any other irregular or improper menus

in connection with his candidature for the- examina-
tion, or

(vii) using unfair means in the examination hall, or
(viii) Misbehaving in the examination hall, or

(ix) attempting to commit or, as the case may be abot-
ting the Commission of all or any of the acts speci-
fied in the foregoing clauses.

may, in addition to rendering himself liable to criminal pro-
secution, be liable :—

(a) to be disqualified by the Commission from the exami-
nation for which he is a candidate, or

(b) to be debarred either permanently or for a specified
period—
(i) by the Commission fiom any examination or

selection held by them;
(ii) by the Central Government from any employ-

ment under them; and
(c) to disciplinary action under the appropriate rules.

11. After the examination the candidates will be arranged
by the Commission in one list, in the order or merit, as dis-
closed by the aggregate marks finally awarded to each candi-
date, and in that order so many candidates as are found by the
Commission to be qualified by the examination shall be recom-
mended for appointment up to the number of unreserved
vacancies decided to be filled on the results of the examination
in the Central Secretariat Stenographers' Service Grade 'D\

Provided lhat the candidates belonging to any of the Sche-
duled Ctistes or the Scheduled Tribes may, to the extent th«(
number of vacancies reserved for tho Scheduled Castes and
Scheduled Tribes cannot be filled on the basis of the general
standard, be recommended by the Staff Selection Commission
by a relaxed standard to make up the deficiency in the reserved
quota subject to the fitness of those candidates for selection
to the service, irrespective of their ranks in the order of merit
at the examination.

NOTE : Candidates should clearly understand that this is a
competitive and not a qualifying examination. The number of
persons to be appointed to Grade D of the Scrvico on the
results of the examination is entirely with the competence of
Government to decide. No candidate will, therefore, have any
claim for appointment as a Stenographer Grade D on the basis
of his performance in this examination as a matter of right.

12. The form and manner of communication of the result
of the examination to individual candidates shall be decided
by the Commission in their descrction and the Commission
will not enter into correspondence with them regarding the
result.

13. Success in the examination confers no right to selection
unless the Government are satisfied, after such enquiry as may
be considered necessary, that the candidate, having regard to
his conduct in service, is suitable in all respects for selection.

A candidate who, after applying for admission to the exami-
nation or after appearing at it, resigns his appointment or
otherwise quits the service or severs his connection1 with it, or
whose services are terminated by his department or who is
appointed to an ex-cadre post or to another service on transfer
and does not have a lien on Central Secretariat Clerical Ser-
vice will not be eligible for appointment on the results of
this examination.

This, however, does not apply to a candidate who has been
appointed on deputation to an ex-cadre post with the approval
of the competent authority,

A. L. RAJENDRAN, Under Secy.

APPENDIX I
Candidates will be given one dictation teit in English or in

Hindi at 80 woids per minute for 10 minutes. The candidates
who opt to take the test in English will be required to trans-
cribe the matter in 65 minutes and the candidates who opt to
tiike the test in Hindi will be required to transcribe the matter
in 75 minutes respectively. The shorthand tests will carry a
maximum of 300 marks.

NOTE : Candidates who opt to take the shorthand tests in
Hindi will be required to learn English Stenography and vice
versa after their appointment,

2. Candidates will be required to transcribed their short-
h.nnd notes on typewriters and for this purpose thoy will be
required to bring their own typewriters with them.
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APPENDIX—II

PROFORMA
STAFF SELECTION COMMISSION

GRADE D STENOGRAPHERS COMPETITIVE EXAMINATION

Closing Date : 10th of the month previous to the month of the
Examination *

Signed passporl size photo-
graph of the candidate to be
pasted here. Another signed
photograph should be firmly
attached to the application.

(1) Particulars of Postal Orders/Bank Draft und the value. . . •—— ' • -

(2) Name of the candidate Shri/Smt./Kumari
(In capital letters)

(3) Exact date of birth (in Christian Era)

(4) Name and address of office where working . . . . _ _ _ . —•

(5) Arc you a member of

(i) Scheduled Castes • _ _ - _ —

(ii) Scheduled Tribes '—- • •

Answer 'Yes or 'No'

(6) (1) Father's name — L ~ ~
(ii) Husband'e name (in case of lady candidate). . . . — — „ _ _ _ _ — _

(7) State the language (Hindi or English) in which you wish to
take the shorthand test. — —-— — . . - .———_—__ _ _ .

(8) Whether appeared in the previous Examination, if so, in-
dicate the Month and Roll. No — —— — — - — —

(9) Are you a permanent or temporary regularly appointed
officer of the lower Division Grade Upper Division Grade
of the Central Secretariat Clerical Service and have ren-
dered not less than two years' approved and continuous Ser-
vice in the relevant grade on the 1st January of the year in
which the Examination is held '—•—•—'———'——J '——~——

(10) In case you Bre on deputation to an ex-cadre post with the
approval of the competent authority or the ex-cadre post is
on transfer basis, state whether you continued to hold a
Hen on the previous posts. . . . . . . — ——• • — • ~ ~~ ~~ ' "

Signature of candidate.

TO BE FILLED BY THE HEAD OF DEPARTMENT OF THE OFFICE WHERE THE CANDIDATE IS SERVING:

Certified that :
(i) the entries made by the candidate in columns of the application have been verified with reference to his/her service re-

cords and are correct.
(ii) this application has been scrutinised and it is certified that he fulfills all the conditions laid down in the rules and is

eligible in all respects to appear at the examination.

Signature

Name —

Designation •

Deptt./Officc
No. • — '

Date — • ' ' —

NOTE • A candidate who once fails can take the examination only after another three months, i.e. a candidate vho fails in the
examination to be held in April, can talc* the examination to be held in August or subsequently.
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MINISTRY OF INDUSTRY
(DEPARTMENT OF HEAVY INDUSTRY)

New Delhi, the 25th February 1980
S.O. FT/FC/HI/80.—In order to exploit the additional

potential for fishing with the declaration of the Exclusive
Economic Zone to a distance of 200 milcs; the Government
have decided on measures for promoting indigenous manu-
facture of fishing trawlers required for the development of
deep sea fishing industry. These measures for achieving the
desired objectives through an operational framework are as
under :—

(1) In the absence of any customs tariff protection to
the indigenous trawler building industry, with a
•view to removing the inherent cost disadvantage
vis-a-vis imported trawlers, a subsidy at a flat rate
of 33% of the price of trawler will be provided
to the indigenous trawler manufacturer. The indi-
genous industry can, therefore, quote a firm price
on this basis. As a measure of price discipline,
it is contemplated to permit a price differential
limited to 10% for indigenous trawlers.

(2) A Trawler Development Support Fund (TDSF)
would be operated for these purposes by an Em-
powered Committee in the Department of Heavy
Industry.

(3) In the interests of monitoring the development of
the industry, the trawler builders would be specially
registered /certified for which applications should be
made to the Scctt. of the Empowered Committee for
Trawlers in the Department of Heavy Industry.
Such yards which have generated the requisite levels
of skills and facilities would be certified under the
scheme and would be eligible for the trawler deve-
lopment support.

(4) The trawler building industry would be organised
on the basis of a 'consortium' approach for maxi-
mising the complementarities of smnll and large
vards. The consortium on the West Coast would be
led bv the Maragon Docks Ltd.. and in the Hast
Coast by the Garden Reach Shipbuilders and Engi-
neers Ltd. To further the development, of design
competence, selective imports of drawings and
designs for required fishing technologies would be
allowed.

(5) The trawler builders would undertake an effective
marketing progrnmme to make the prospective
trawler buyers fully aware of the capabilities of tht
indigenous industry in terms of design, quality, deli-
very schedules, workmanship and performance.

(6) With a view to giving the Customers the flexibility
to have imported equipment of their choice, import*
of components and equipment would be permitted
to the trawler builders without indigenous anple
scrutiny upto a value of 20% of the cost of the
trawler from :\ specified list. Thcs'e components
and eauipments would be permitted dutv free import
by such vards also who do not have bonded ware-
housing arrangements.

(7) The import of trawlers would be permitted on a
selective hnsis on considerations nt cost, delivers
and special needs so as to ensure rapid development
of the marine fishing industry consistent with the
utilisation of facilities available in the indigenous
trawler building industry. The import reauiremenu
would be determined bv a Committee of Secretaries
while the individual MIPS of imn^rt would be consi-
dered hv the Fishing Vwl-- Affinisition Committee
(FVAC) in the Dcptt of Agriculture.

The Empowered Committee will review from time lo time,
the progress of the trawler hnildinc indu^rv and the deve-
lopment of ancillaries. Tt will periodically mnrUfv thi* 1Ut or

equipments and components io he imnort''rl for fitment of
trawlers.

[No. 16-11/76-HMII1
HARI BHUSHAN. Jt Sc-"

cx-nfficio Adviser (Technical)

DEPARTMENT OF SCIENCE AND TECHNOLOGY

New Delhi-110029, the 29th February 1080
RESOLUTION

Subject : Constitution of a Committee for .recommending
legislative measures and administrative machinery
for ensuring environmental protection.

No. 1/4/RO-Env,—1, Tn his Address to the first Joint Ses-
sion of the Seventh Parliament on 23rd January, 1980, the
President of India referred to the need for setting up a
specialised machinery, with adequate powers, to incorporate
in all planned development, measures to maintain ecological
balance. This has been referred to in the context of the
steady deterioration of the environment, which threatens the
present and future well-being of the country and the people,
ft has been stressed that afforestation, flood control, soil con-
servation, preservation of flora and fauna, proper land use
planning, water and air pollution controls and judicious loca-
tion of industries must be undertaken urgently.

2. The specialised machinery implied in the President's
Address calls for the review of the existing laws and adminis-
trative arrangements for the protection of the environment at
the Central and the State levels and making appropriate re-
commendations.

3. Tn pursuance thereof, the Government of India have
constituted an ad hoc Committee with the following com-
position :
CHAIRMAN

(1) Deputy Chairman,
Planning Commission

MEMBERS
(2) Secretary.

Ministry of Agriculture
(3) Secretary,

Department of Science & Technology
(4) Sbri M. Krisbnan.

Naturalist & Wild Life Photographer,
Madras

(5) Shri Zafar Futehally,
Dodda Gubbi Post, Bangalore

(6) Shri B. B. Vohra
Secretary,
Department of Petroleum

(7) Dr. Nilay Chaudhuri,
Chairman,
Central Board for the Prevention «
Control of Water Pollution,
New Delhi

(8) Shri Arjan Sinch. 'Tieer Haven',
P.O. Pallaif,, Dist. Kheri U.P.

(9) Prof. Madhav Gadgil,
Tndian Institute of Science,
Bangalore

fin] Dr. A. K. Ganguly.
Bhabha Atomic Research Centre,
Bombay.

4. The terms of reference of the Committee will be as
follows :

(a) To review the existing laws on the subject of en-
vironmental protection at the Central and State
levels and recommend legislative measures required
for ensuring environmental quality.

(b) To review the existing administrative arrangements
for the protection of the environment and lo re-
commend improved administrative machinery for
ensuring environmental protection.

(c) To recommend aopropriate and adequate machinery
in Government both at the Crntrnl and the Stnte
levels for imornvinff environmental qualitv and to
maintain ecological balance.

5. The Department of Science A Technoloay will coordi-
nate the nroirrammr and work of the Committee and provide
necessary secyctarial assistance. Senarpte orders will he
is«ued repardin* the appointment of a Convenor of the Com-
mittee, who will work on a full-time basis,
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6. The Committee may hold meetings as frequently as re-
quired in any part of the country, to meet experts and
people, lo obtain necessary information and data, otc.

7. The TA/DA for non-official members of the Committee
in connection with the work of the Committee will be borne
by the Department of Science & Technology,

8. The Committee will submit its report tu the Government
of India by the 3 1st July, 1980.

ORDER
ORDERED that a copy of the Resolution be communicutal

to all the Members of 1h<? Committee, Departments /Organisa-
tions concerned.

ORDERED also 1hot the Resolution be published in the
Gazette of fndia for general information.

M. G. K. MENON, Secy.

MINISTRY OF AGRICULTURE
(DEPARTMENT OF AGRICULTURE & COOPERATION)

New Delhi, the 5th March 1980
RESOLUTION

No. 1401 l/2/78-Hcon,Py.—The Agricultural Prices Comim-
eion was set up in January 1965 to advise on the price policy
of agricultural commodities with a view to evolving a balanc-
ed and integrated price structure in the perspective of the
overall needs of the economy and with due regard lo the
interests of the producer and the consumer. Over the years,
the Commission has helped in the evolution of a stable and
positive price policy for agricultural commodities.

The agricultural situation has considerably changed sine*
the setting up of the Commission. The area under irrigation
and intensity of cropping are going up steadily. Consump-
tion of fertilizers and pesticides has increased. Investment
in Agriculture through institutional and other sources has
risen. A number of policy decisions have been taken to give
high priority to Agriculture and Rural Development.

Agricultural production has as a result of these steps
achieved a reasonable degree of stability and a process of
increasing market orientation of the agricultural sector has
set ta, It is hence considered necessary to modify and ex-
pand the terms of reference of the Agricultural Prices Com-
mission,

The terms of reference of the Commission would be as
under:—

1. To advise on the price policy of paddy, ric«, wheat,
jowar, bajra, maize, ragi, barley, gram, tur. moong, urad,
sugarcane, groundnut, soyabean, sunflowerseed, rapeseed and
mustard, cotton, jute, tobacco and such other commodities
as the Government may indicate from time to time with a
view to evolving a balanced and integrated price structure in
the perspective of the overall needs of the economy and with
due regard to the interests of the producer and the consumer.

2. While recommending the price policy and the relative
price structure, the Commission may keep in view the fol-
lowing :

(i) The need to provide incentive to the producer for
adopting improved technology and for developing a
production pattern broadly in the light of national
requirements;

(ii) The need to ensure rational utilisation of land,
water and other production resources;

(iii) The likely effect of the price policy on the rest of
the economy, particularly on the cost of living, level
of wages, industrial cost structure, etc.

3. The Commission may also suggest such non-price mea-
sures as would facilitate the achievement of the objectives set
out in 1 above.

4. To recommend from time to time, in respect of different
agricultural commodities, measures necessary to make the
price policy effective.

5. To take into account the changes in terms of trade bet-
ween agricultural and non-agricultural sectors.

6. To examine, where necessary, the prevailing methods
and cost of marketing of agricultural commodities in differ-

ent regions, suggest measures to reduce costs of marketing
and recommend fair price margins for different stages of
marketing.

7. To keep under review the developing price situation and
to make appropriate recommendations, as and when neces-
saiy, within the framework of the overall price policy.

N, To undertake studies in respect of different crops as
may be prescribed by Government from time to time.

9. To keep under review studies relating to the price policy
and arrangements for collection of information regarding
agricultural prices and other related data and suggest im-
provements in the same, and to organise research studies in
the field of price policy,

10, To advise on any problems relating to agricultural
prices and production that may be referred to it by Govern-
ment from time to time.

The Commission will maintain close touch with other agen-
cies dealing with matters having a bearing on prices and
production, including the Food Corporation of India, the
Cotton Corporation of India and the Jute Corporation of
Tndia.

The Commission will determine its own procedures. It
will be free to call for notes, memoranda, results of studies,
data and any other material relevant, to its work from offi-
cial and non-official bodies, and hold discussions with them,

The Commission will submit reports to Government as and
when necessary in respect of different commodities or groups
thereof.

ORDER

ORDERED that a copy of the Resolution be communi-
cated to all the Ministries and Departments of the Govern-
ment of Tndia, all the State Governments and Union Terri-
tories, Planning Commission. Cabinet Secretariat, President's
Secretariat. Lok Sabha Secretariat, Rajya Sabha Secretariat,
Prime Minister's Office, Comptroller and Auditor General of
India and all Attached and Subordinate Offices under the
Ministry of Agriculture (Department of Agriculture and Co-
operation) .

ORDERED also that the Resolution be published in the
Gazette of India for general information.

M. S. SWAMTNATHAN, Secy.

New Delhi, the 23rd February 1980
No. 8-3/73-Fy.fT.T.).—Tn pursuance of the Ministry of

Agriculture <t Irrigation (Denartmrnt nf Agriculture ft Co-
operation), Resolution No. 2601 l/l/77-Fy.(T.L), dated the
24th July. 1978, the President is pleased to nominate Shri
B. S. Vishwanathan. President, National Cooperative Union
of Tndia, New Delhi as Member of the Central Board of
Fisheries to represent Fisheries Cooperatives.

The tenure of the appointment to the Central Board of
Fisheries is for a period of three years from the date of
issue of this notification. i

R. K. SAXENA, Jt. Secy.

MINISTRY OF ENERGY AND IRRIGATION

(DEPARTMENT OF IRRIGATION 1

New Delhi, the 1st March 1980

RESOLUTION
No. 19/5/77-DW.TI/P.III.—In the Agreement on Bansegar

Proiect on the Sone River amongst the States of Bihar,
Mndhva Pradesh nnd Uttar Pradesh reached in September
1973 it was decided that as the hydrology of the river Sone
and its tributaries was not well established, the Government
of India mipht set up fi special River Commission for study
of the Sone river and draw up a comprehensive plan for
the recion takim into account any readjustments in the use
of waters considered necessarv bv the States. Rased on this
study, further planning of irrieilio" and other benefits to the
region will be undertaken after discussions and agreements
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amongst the States. Accordingly, the Government of India
have, in consultation with the States of Bihar, Madhya Fra-
tiubii and U.P., decided to constitute the Sono River Commis-
sion with the following composition :
CHAIRMAN

1. Chairman,
Ganga Flood Control Commission,
Putna.

MEMBERS
2. Chairman,

Central Ground Water Board, or
his nominee.

3. One representative each from the States of Bihar,
Madhya Pradesh and Uttar Pradesh.

4. Chief Engineer,
Central Flood Forecasting Organisation,
cwc.

5. Representative) from the India Meteorological Depart-
meat.

6. Representative from the Geological Survey of India.
7. Representative from the Central Electricity Authority.
8. Agriculture Fconomisl.

MEMBER-SECRETARY
9. Chief Engineer,

Sone River Commission.
Except the Member-Secretary, wbo will be full-time, the

Chairman and all other Members will work on part-time
basis.

The Commission will have its headquarters at Patna, Bihar
and shall meet at least twice a year. The Chairman may
co-opt any expert/experts, if necessary, during the delibera-
tions of the Commission.

4. The functions of the Commission would be a« follows :
(i) To compile and .̂ analyse the hydrological and hy-

dro-meteorological data of the Sonc river and its
tributaries including assessment of the yield of
different dependabilities at various poimti.

(ii) To collect and compile: all data relating to existing
uses ol Sone waleis in the three States including
dala relating tu agronomic, geological and socio-
economic aspects.

(iii) To collect and compile data in respect of projects
under construction, those under consideration and
under investigation including studies made by the
State Government about the future water develop-
ment.

(iv) To undertake supplementary investigations and
studies as necessary lor preparing basin and regional
plans for the development of water and land re-
sources, giving due consideration U» alternative pro-
posals that may be made by the State Governments
based on adequate data and studies.

(v) To prepare and present a comprehensive basin and
regional plan for the optimum use of the Sone
waters for irrigation and other multi-purpose uses
taking into consideration possible use ot Ganga
water by lift.

5. The Commission will be assisted by necessary support
staff in the discharge of its functions indicated abovfe. The
Commission will submit periodical reports on its activities
once every quarter to the Department of Irrigation. The
Commission will complete- its work in a period of 7 years.

6. The expenditure on the Commission will be borne by the
Government of India.

ORDER

OHDERLD thai this Resolution be communicated to the State-
Governments of Bibar, Madhya Pradesh and Uttar Pradesh,,
the Private and Military Secretaries to the President, Prime
Minister's Ollice, the Comptroller and Auditor General of
India, the Planning Commission and all Ministries/Depart-
ments of the Central Government for information.

ORDERED also that the Resolution be published in the<
Gazctc of India and that the State Governments of Bihar,
U.P. and Madhya Pradesh be requested to publish it hi the
State Gazettes for general information.

C. C. PATEL, Secy.




